
GEN f.HAL fl·l~U l'.l SThA fl VE Thl BJNAL 

- 1\LL1\HABJL BE, CH 

ALL ,\H, R.iv • 

Origir1al ;\ppli cation r·~o . 1287 of 1995 
---- ------ -- -- -

Allahabad this the 18th day of L ecenber - 1995 

Hcn~ ble ~r. h . K. Saxena, Member l Jud . ) 
Hon ' ble r.1r. s. D. a yal , .\1ernber (. Admn . ) 

G)an Singh ~o Late Sukh Lal, A/ a 54 years working 
as D.1 epot Store Ke eper Gl. . I under District C:Ontroller 
of Stores, North Eastern Hailway, Izzat Na gai , Barei lly. 

Af'l--L I GAl\ T 

By Advocate Shri An and Kumar . 

Versus 

l. Ur1i on of India thro ._J gh Ge ne 1al r,1a nage1, ~orth 
Eastern Hailway, Corakhpur . 

2 . Ccntroller of .Stores, i\orth ea stern nail vi1ay, 
Cbrakhpur . 

• 

3 . Gnief Personnel Ufficer, ~orth Eastern nailway, 
G.:>rakhpur . 

4 . D.i stri ct Controller of Store s, North Eastern 
hailwa 1, 12latnayar , Bareilly . 

ti. Chief Vi ~il a nce Officer , i~ortr Easl : rn hail way, 
Corakhpur . 

6 . Shri Kaml esh Ghaudhari, Ex . Chief Vi gilance 
I n spe ctor mw working a s Assistant Controller 
of Sdlore s , N. E. !:ailNay, Corakhpur [ •. epot . 

h E~POI\.:: 8" T .:> . 

By Advo ca Le :Jhri P. MJ thur . 

By Hon ' bl e Dr . l \ . l<. . Sa xena , f,iember { J ) 

This 0 . A . has bee r file-d to seek tr.e 

relief s that the respondents be directed to post the 
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applicar .. t as Assistant 6ontrollcr of Stores Group 

' B' and to qu ash the charge-s~ et dated Ol • .1.l . 1993 

filed against the applicant . The notices of this 

O. A. ·were r e ceiv ed by Shri P . J\'lathur , ::>tandin g CDunsel 

f o r the respondents on 051 . 21995 and thus, 

Shri Anand Kumar, coun se l for the c1p;:>licant and 

Shri P . 1'1\at hur, coun sel for the respo nd en ts, are 

pr gsent . 

2. Shri Anand Kuma r makes statement 

• t bar that the applicant does not press the 

relief 8 (b) r elating to the quashnent of the 

ch• r ge- she et . 

3. The cont.ention of 'the learned counsel 

for the appl i cant i s that the aP1-1licant was selected 

for the p ost of Assi~tant Controlleor of Stores 

lGi.oup B service). ~result was withhela bec•use 

t he char ge-sheet was submitted ag.-inst him. It is 

fur t her contended that the ~nquiry Off:i cer did not 

find the charges est•bli s~ag•inst the applicant yet 

the disci plinary authozity i s withholdir.g the pro­

ceeoings for about one year. Neither, he agreed 

with the o pinion of the Inquiry Officer nor has 

he dis-a greed and no final o-rder on the report 

suhnitted by the Inqt..lry Officer, is passed. It 

is pleaded by Shri An•nd Kumar that if, the direction 

for dispo sal of the inquiry proceedi :.gs at the end 

of disciplinary autr.o.rity is given, the a ._iplic•nt 

sh•ll be satisfied. ~hri P . l'ttathur, counsel for 
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the respondents •lso submits th•t t ime bound 

directions may be given. Accordingly, we 

dispose of this 0.A. it the stige of •dmission 

itself. We direct the i:espond ent no.4, who his 

issued tt:e ch•rye-sheet, iccoiding to the counsel 

for the applicant, to dispose of the proceedings 

which ure pending ~vith him for last one ye•r, 

within 6 weeks from the receipt of copy of the 

order. The result of de ci sio n ta ken , be comm-
~ 

unicated to the iPPlic•nt within l week thereafter. 

Iicase, an y idv erse order is passed, the ipplicint 

shall be it liberty to ipproa ch the co ncerned 

authorities including the T1ibun•l· The 0 • .1\. 

is disposed of a ccordingly. No order •s to costs. 
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,\1emb er l A ) Member l J ) 
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